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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BSHCH

AT HYDERABAD ' '

ORIGINAL APPLICATION NO, 87%/¢7

€
DATE__OF__CRDER__3__16-07-1997,

Betweean -

V.FPandu

.+« Applicant
and

1. Union of Indéa rep. by
The Director General, Telecommunications, .
New Delhi- 110 0Cl.

2. The General Manager, Telecom Dist.
Hyderabad-500 033.

3. The Sr.Manager, Estates, BHEL,
. Ramachandrapuram, Hyderabad-%03 (32,

«+s Respondents

Ccocunsel for the Aoplicant :  Shi o J.V.Lakshma Rao

Counsel for the Respondents ;  &irj V.Bheemanna,CGSC

CORAM: |
THE HON'BLE SHRI H.RAJENDRA PRASAD 3  MEMBER (A)

(Oorder per lion'ble Shri H.,Rajendra Prasad, Member (A) ).,

- | %

LR N J 2.




-2 - | \ "\

9 "~ (Order per Hon'ble Shri H.Rajendra Prasad, I”e_mber (n) ).
- - -- | i

|
_ |
behalf of the applicant and Shri V.Bheéfanna, . &, additional standing
|

counsel for the Respondents. | 'I
|
2. The facts of this application are squarely covered by oA 67%95

which was disposed of by this Bench on 5-7-96, The directions issuﬁd

in para-13 of the said judgement are thersfore fully applicable to |
|

this case too. The directions in the said QA were as under g H

, |
"The applicants are entitled for HRA even though they |

are occupying the quarters belonging to BHEL, a Govt. of |
India undertaking, in BHEL Township. If any recovery had h
already been made for the alleged excass payment of

HRA the.same should be returned back to them aleng with I
the arrears of HRA payable to them from the date of stoppaqﬁ
of HRA till the resumption of the payment of HRA in pursu- ||
ance of this order. Time for compliance for payment of |
arrears is three months from the date of receipt of a copy ||

of this order . )

3. The Original Application is disposed of at the admission |

stage with a direction to implement the above directions in the‘

instant OA within 90 days from the date of receipt of a copy of thild
' i

{H.RAJEND PRASAD) |
Member (A) ”

Heard Shri Yogender Singh for Shri J.V.Lakshmana Rao on

order. No order as to costs.

Dated: 16th July, 1997. |

Dictated in Open Court.
|
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IN THE CENTRAL ADMINISYRZTIVE TRIBUNAL

HYLERABLD BLLJL.H AT HYZERABAL

THE HON'BLE MR.JU ICE

: VICE~CHAIRMAN

ind

/

THE HON'ELE R.H.RAJENDRA PRASALM(2)

Dateds FQﬁ’} ~1997

CRBET/JUDGMENT
. |
l

M.A./R.A../L.A.NO. "

-rt.NQo ' 1(V\l-‘p.
. \ ‘
Adnitted and| Interim directions

Issued,

A1l owe

1

'Edsposed of‘with direc;ions
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Dlsmls ed- as. w1thdrawn

Dismji sed for default,

Dismisg

Crder d/Rejectec’. !

Ko ordder as to costsM
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